
CZNTR1L ADMINISTRATIVETRIBUNiL 
BANGALORE 8ECH 

11 APR 1989 
APPLICTIQN NO (s) 	1948 to 1951 	 /es(r) 

_pt .(s) 

Shri iJ,P. Sasidhaxan & 3 Ore 

To 

1. Shri V.M. SeBidharan 
foreman 
Electronics & Radar Development 
Establishment (LRDE) 
High Grounds 
Bangelore - 560 001 

2. Shri P.K. Balan 
Forcn 
Electrcmca & Radar Dawlopment 
Establishment (LRDE) 
High Grounds. 
Sangalore 560 001 

Shri U.K. George 
Foreman 
Electronics & Radar Deuelcpirent 
Establishment (LRDE) 
High Grounds 
Bangalore - 560 001 

Shri S. Deyekumar 
Foremen 
Electronics & Radar Developrnent 
(cteb1ishmnt (LFD) 
HighGrounds'  
angslort -, 560 031 

Rasperident (s) 

U/s 	The Scientific Adviser & OG, R&D, 
M/o.(fence, New Dethi & arir 

S. Shri R.U. Goulay 
Advocets 
90/1 9  Poet Office Road 
II Block, Thyegsrajanagax 
Bangalors - 560 028 

The Scientific Adviser to Rakeha I9antzi 
& Director General Research & Dsvilopesnt 
Ministry of Defence 
DHQ P.C. 
New Delhi - 110 011 

The Director 
Electronics & Radar Development 
Et.blishment (LRDE) 
High Grounds 
Bangalore - 560 001 

Shri. M.S. Padmerejaieh 
Central Gout. Stng Counsel 
High Court Building 	

S 

Bangelore - 560 001 

C 

Subject 	SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find encirsed herewith a copy of 

passed by this Tribunal in the above said application(s) on 	13..489 

&EPUTY REGISTRAR 
(JuoicmL)  



* 	 BtFUR( THE CtNTRaL ADIINI5TRTIIE TRIBUNAL 
kNtNLORC bENCH, BArtALOFE. 

DATED THIS THE THIRTEENTH DAY OF APFIL 1989. 

Prse.nt: Hsn'bis Shri p.5jnj4aean 	, EBER(A)' 

APPLICATION NOS.1948 to .1951/88(F) 

I .V .M.iasidhar;n, 	 * 
F.reman, L.R.O.E., 
High Grounds, 
Bangaisre 1. 

2.P.P.Balan, 
F.reman, L.R.D.E., 
High Greunde, 
Barigaisra 1. 

3.V.E.Gssrgs, 
Fsrsman, L .R .D.E., 
High Gr.une Bangaisre 1. 

4.S,3ayakuinar, 
Fer.an, L.R.D.E, 
High Gr.unds, 
Bangalsts 1. 	 .. Appli;ante 

(Shri R.U.Goulay 	•. Advecata) 

vs. 	 - 

1.Ths Scientific Adviser & Diracter 
General, Research & Development 
Organisatien, M/ Def'snca, 
DJ.D.P.Om, New Delhi 11. 

2, The Director, 

High Gr,unds, 
Bangalere 1. 

(Shri 	50Pdajaiah ., Adv.cats) 

This app1ittian nascome up t.dal bsf.r. this Tribunal 

fsrOrd.rs, Han'blc trb; (A) mad; the f.lL.wing: 

cc 	 OOER 

Vau 

	

	 These applications have coma up bsfsrs as fer 

diepsal. Shri K.U.G.ulay for the applicarite and Shri .S.Pad—

..rsjáiah for the respondents have boen Ms. 



2. 	 The four applicants before as along with ,ns 

men),, who were directly recruited an aharganten I, tiled 

spp]Llcatione No.803, 1797 to 1800/85 bofer. this Tribunal 

cha]Lionging an amendment to. the Recruitment Rules for appeintment 

as Assistant Foreman. They contended that the said amendment 

afflicted them prejudicially and as a result thereof, persons 

3uniar to them had been given promotion to the post of Assistant 

Fenaman in preference to them. Disposing of these applications 

by order 31.12.1986, a Bench of this Tribunol of which I was a 

party, struck dawn the amendment to the Recruitment Rules and 

dinicted the respondents therein to consider the case of the 

applicants for promotion to the post of Assistant Foreman 

withiut reference to the iiupugnad amendment on the dates on which 

their juniors were so promoted. It was also dir-"d in that 

order that if the applicants were, as a result, op roved for 

promotion from a date earlier than the date on which they were 

actually promoted as Assistant Foreman, their pay in that post 

should be netienally fixed from such earlier date and the 

actual, benefits flowing therefrom, ohould be given to them 

from the d.te of their actual promotion to that post. 	In 

.the.t words, no arrears were to be paid to them in the post of 

Assistant Foreman for the peried prier to the date at' their 

actusI mramstivn to that post. 

3. 	 Beth partist canfirm that as z rcult af 

our order mentioned abeve, all the applicants were given 

notional promotion to posts of Assistant Foreman with cffrct 

from 19.19819  but were given menatary benefits flawing 

thezefrnm with effect from 15.3.1984 when they had been 

.actualiy promoted to that post earlier. Again, as a result or 

our •naaz' and the consequent higher seniority ibtained byths 

applicants in the grade of Assistant Foreman, they' were 

c a r-. 	I.d for futhor promotion to the still higher post at 

Ferem&ri with effect from 15.9919B4 by a Departmental Prcstic 

Cs. 	¼'.P) which met to rsvi 	prametions made in the pat 



L 

They were all •ppr.ved for such prometion from 15.9.1984. 

They had not been actually promoted to the pest of Foreman, 

when we passed the order dated 31.12.1986 in the earlier 

applications referred to above. The respondents, theref'ora, 

treated the applicants as having been actually pr,sted to 

the post of Foreman from 31.12.1986. The respondents say 

that as an 31.12.19869 the pay of the applications in the post 

of Foreman was fixed as if they had been promoted to that 

post from 15.9.1984 and this is not diêputed by the applicants. 

The complaint in the applications, however, is that they 

should have been extended the actual benófit of pay in the 

higher post of Foreman from 15.9.1984 itself. Accerding to 

the learned Counsel for the applicants, not enly was this not 

done, the pay of the applicants even: in their earlier post of 

Assistant Foreman which had been r.fixed with sff'sct from 

15.3,1984 as a result of our earlier order was actually 

reduced from 15.9.1984 from Rs.795 to Rs.7i30 p.m. Counsel 

for the respondents instructed by Shri Prabhakar, an official 

of the respondents submitted fVkcQV&ga result of the notional 

of the applicants . %%~e 	of Foreman with 

effECt from that date viz 15.9.84, the pay which they had 

actually drawn in the post from 15.9.84 to 31.12.85 

left undisturbed. 

/ Y 	4. 	 After hearing both the partie2 and aftei 

taking into csidsration the p:nciple of the decision in 
Jr 

the earlier applications, 1 feel 	t it would most the endc  

of justice to pass the foflowinç ters: 

H 	 __ 
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j) The pay of the applicants in the grade of 

Aesistant Foreman should be fixed at Re.760/—p.m. 

,with effect from 15.3.1984 and they should be 

paid accordingly from that date till 31.12.1986 

—including the period from 15.9.84 to 31.12.1986-. 

with annual increments falling due each year.(tho 

of them being on 1.9.1984) 

ii) Their pay in the higher grade of Foreman as on the 

date of their dctual promotion to that post which 

admittedly was 31.12.1986 should be fid as If 

they had been promoted to that post from 15.9.1984. 

On this account, no arrsirs will be paid upto 

31.12.1986, but on and after 31.12.1986, they should 

be given full benefit of such fixation including 

increments from time to time thereafter. 

S. 	 The applications are disposed of on the 

above teims, leovirq the patie- to bear their own corts 

TRUE cOPY 
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